
4 	CTRAL ADfiNI3TQATI1E T!9UNPL 
CALCUTTA RENal, CALCUTTA 

0.A.t,, 1024/96 

Present a Hcn'ble Mr. S.K. Ghoael, Adntrstretie Prber 

Hon'ble Mr. P.C. Kannan, 3udl.l Member 

Dr. P¼1, ARI FIL HA1Ut 

Vs. 

UNION OE INDIA & ORS. 

For the applicant a Mr. Ssmtr Ghoah j, counsel 

Eo the respondents * fIr, P.1<. Arors, Qunsel 

Heard on a 4.5.2000 
	

Order on a 4.5.2000 

ORDER 

Hon'ble Mr.3K. t2iosa], A.M. 

Heerd learned counsel on both aides. In this case 

no reply statement has been filed so far by the respondents. 

2. 	It appeers that the representstiomade by the applicant 

for regulerising the xriod of absence in the nnnth of une/3uly 

1990 on the groun4hat he had proceeded on leave for 12 day3 

c&,ring that period after his leave was sanctioned by. the 

O'ief PJedlcal Sprintandentq  Eastern Railway, Asansol, i.e., 

the Respondent Pb.5, and that the Sertor (luisionel PledLasi 

Officer, Eastern Railway, Asansol had cancelled that sanction 

in an allegedly uneuthorised manners  have not been w neidered 

by the coppetent authorities in the respondents organisation. 

30 	The learned counsel fbr the respondents fairly a3nceede 

that the coetent authorIty in the respondents orgenisation 

is willing to consider the repreeentatio,4mede in this behalf 

by the applicant and to communtcate 	ctsion 	In a 

reasonable period of time. 
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4. In these ctrwmatances, we 	are of the onsidered view 

that the ends of justice will be met, it the applicant 	is allowed 

to make a comprehensive representation to the coupatQnt authority 

in the respondents cgeniaation reciesting for the reliefs sought 

çhim in the present OR in an appropriate manner and the same 

5  óly considered, He shall make this representation, if he so 

wishes, within the period of  four weeks from today. On receipt of 

such a representation, the canpetent authority in the respondents 

orgartsation shall pass a speaking order and cammucate the same 

to the applicant within a period of six weeks thereafter. If the 

applicant still feels aggrieved by that order, he shall be free 

to approath this forum. Pb costs. 

(P.C. Xar,nsn) 
Mamber( 3) 

vtc. 


